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Shri Satya Narayan Sinha: There-
fore I cannot promise anything just
now. But all these suggestions which
have been made, we shall certainly
consider and whatever is possible
within the period we shall try to
bring before the House.
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The Minister of Education (Shri
M. C. Chagla): With regard to thc
. question raised by my hon. friend,
Shri Madhu Limaye, that we have
promised to lay on the Table a White
Paper or a statement with regard to
the area of India, we will lay that
statement some time next week and
the discussion will take place after
the Constitution (Amendment) Bill,
as was suggested by the Speaker. so

that Members should have enough
time to study- that state.
Shri N. Dandeker (Genda): The

Minister has not made clear the posi-
tion about the unfinished business of
this week, in particular about, the
debate on the econemic situation. The
Governmtnt collapsed and reversed
the decision they had previously
taken. T hope, the debate on the
economic situation will in no circum-
stances be dropped and will be
resumed as soon as possible.

Shri Satya Narayan Sinha: It will
not be dropped. Immediately after
the no-confidence motion and the two
important Bills which are replacing
the Ordinances, we are going to take
it up.
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12.29 hrs.

ELECTION TO COMMITTEE

CoMMITIEE ON PuBLIC UNDERTAKINGS

Shri D. N. Tiwary (Gopalganj):

Sir, I beg to move: —

“That the members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule
254 read with sub-rule (1) of Rule
312B of the Rules of Procedure -
ani Conduct of Business in Lok
Sabha, ne member from among
the lvas to serve ¥ a member
of the Cemmiitee on Public Un-
dertakings ‘or the unexpired term
of the Committee, vice the late
S V. Ramaswamy.”

Mz, Speaker: The question is:

. “That the members of this House
dc procerd to elect in the manner
require? by sub-rule (3) of Rule
254 rend with sub-rule (1) of Rule
312B ~f the Rules of Procedure and
Con-'u~t of Business in Lok Sabha,
one member from among themsel-
ves to serve as g member of the
Cormmi'tee on Public Undertakings
for the unexpired term of the Com-
mittee, vice the late S. V. Rama-
swamy.”

The motion was adopted

1230 hrs.

ELECTRICITY (SUPPLY) AMEND-
MENT BILL—Contd.

Mr. Speaker: First I shall put the
amendment by Shri Nambiar to refer
the Bill to a Select Committee.

The question is:

“That the Bil] be referred to a
Select Committee consisting of 12
members, namely, Shri Bhagwat
Jha Azad, Shri Bibhuti Mishra, Shri
N. Dendekar, Shri Hari Vishnu Ka-
math, Shri Jaganath Rao, Dr. K. L.
Rao, Dr. L, M. Singhvi, Shri U. M.
Trivedi, Shri ‘R. Umanath, Shri K.
‘K. ‘Warior, Shri Yashpal Singh and
Shri ‘Anantda Nambiar with instrue-
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[M;. Speaker]

tions to report by the last day of
the first week of next session”. (19).

The motion was negatived

Mr. Speaker: The question is:

“That the Bill further to amend
the Electricity (Supply) Act, 1948,
be taken into consideration.”

The motion was adopted*

Mr. Speaker: We shall now take
up clause-by-clause consideration of
the Bill.

Clause 2—(Amendment of section 5)

There is one amendment, No. 2.
That js not moved. .

Then, T will put the clause to the
vote of the House.

Shri N. Dandeker: (Gonda): I op-
pose clause 2.

Clause 2 of the Bill is designed to
amend the existing sub-section (6) of
section 5 of the Electricity Act. I
would like to read the existing sec-
tion 5 of the Electricity Act because
the amendment sought to be made is
very important. The existing provi-
sion in sub-section (6) of section 5 of
the Electricity Act which is sought to
be amended reads as follows:

“A person shall be disqualified
from being appointed or being a
member of the Board if he is, or
within the twelve months last pre-
ceding was, a member of Parliament
or of any State Legislature or any
local authority.”

The Government in the  Statement
‘of Objects and Reasons says that the
Members of Parliament and State
Legislatures and the Members. of the
‘local authorities have to wait for a
period of twelve months after they
cease to be such members before be-
coming eligible for appointment as
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memberg
Boards.

of the State Electricity

Yesterday, there was some general
debate about this clause and I was
very surprised to hear the explana-
tion given by the Minister for this
particular  clause which seeks to
amend sub-section (6) of section 3.
Hijs axplanation wag that he saw no
reason why there should be this period
between a person’s ceasing to be ei-
ther a Member of Parliament or
of a State Legislature or of a District
Board and so on and his becoming
eligible to be nominated to the State
Electricity Boards. He saw no reason
why people should have to wait that
long before being considered as quali-
fied to be nominated to the State Elec-
ricity Boards.

I would like to emphasise avhat I
said yesterday that in view of the
general atmosphere that has been pre-
vailing in this country for sometime
and in view of the proximity of the
General Elections within a few months

* from now, this kind of clause, namely,

to remove the waiting period, would
be totally wrong. I think, Members of
Parliament’ and State Legislatures and

‘Members of District Boards and so on
. ought not to be looking forward to

these appointments nor should they re-
gard a period of twelve months as
too long to wait before such patron-
age is conferred upon them by being
nominated to the State  Electricity
Boards. This whole subject about no-
minating retired High Court Judges to
places of profit, retired civil servants
to places of profit and retired Mem-
bers of Parliament or of Legislatures
or of District Boards and so on to pla-
ces, which if not of profit, afford scope
for exercising a great deal of influ-
ence and patronage, needs reconside-
ration. One has really to see what is
the effect of all this on the people and
on the administration generally. Today
the membership of these bodies is be-
ing sought after, hankered after, by
the people the moment they find they
have no future in one or the other
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field in which they were previously
engaged. I sought that this is not
merely an allegation. If the Minister
would go round and enquire the ex-
tent to which various members of the
Legislature, usually members of the
ruling party, are nominated to these
various statutory bodies, you will find
that there is a great deal going on that
ought not to be going on. I  very
strongly urge the House, and I would
particularly appeal to the Congress
Party because their own reputation in

this matter is at stake—the reputa-

tion of their administration, of their
party politics, of their high-ups, of
their High Command, of State units, of
the All India Congress Party and so
on—not to expose themselves to a
thing of this kind even if they will
not accept the reasons I have advanc-
ed for not having a matter of this
kind legislated. I know that this
clause will be passed, It js said that
it should be passed,

Shri Nambiar (Tiruchirapalli): The
Government may accept the hon.
Member’s proposition. I hope they will
accept.

Shri N. Dandeker: If the Minis-
ter is accepting my proposal, I will
not say anything further.

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): May I answer.

Shri N._Dandeker:. If he is not
accepting it, then let me continue my
speech. I have'not yet concluded.

In 1948, when the Electricity Act
was passed, the atmosphere in this
country was one chargeq with the
finer emotions, There wag the Central
.Assembly as it was 4ca.lled in those
days which, under the Indian Inde-
penderce Act, acquired supreme legis-
lative powers. They were the people
who, as the Constituent Assembly,
framed our Constitution; they were
also the people who passed this Elec-
tricity Act with that particular pro-
~vision. I imagine that they had good
and sound reasons for that particular
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- provision. I do not know and I have

not been told of 3 single, good, sound
reason for amending that provision
excepting the old one that these
gentlemen of various legislative bodies
ought ‘not to have wait that long.

Secondly, an even more unaccept-
able reason is the plea that people of
capacity are not available, so that

the State Governments are only
eagerly waiting for people from
Parliament and ‘State Legislatures

either to say, “we are tired of Par-
liament or Legislature, please give
us a job on the Electricity Board”
or, being defeated at the elections, to
say “can I have some kind of 5 re-
compense”. And then .men of ability,
character and capacity become avail-
able in large numbers’, This is fantas-
tic!

1, therefore, suggest that this
amendment is totally unwarranted as
the law that was passed by the pre-
vious legislature in 1948 was correct.
They did attempt and, indeed, suc-
ceed, so far in setting up some stan-
dards and I would suggest that the
Minister may not take up the res-
ponsibility for departing from those
hizn standards by getting passed the
ceond clause of this Bill which seeks
to amend the provision which I have
referred to.

Shri Nambiar: It may look strange
that I am supporting a move of the
Swatantra Party. But it is really a
right move. That the legislators, im-
mediately after their term is near-
should be waiting for an opportunity
to get. into the Board looks very
strange. This is really a think which
is coming on the eve of General
Elections., This is a direct promise
to a particular individual, who may
contest on a Congress ticket that, if
he is defeated in the elections, he can
become a member of the Board.
That is one thing. .

Shri Umanath (Pudukkottai): If
he does not get Governorship . . ..
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Shri Nambiar: Yes, Another thing-
ds that even if he wins, in case ano-
ther person is to be acommodated, to
‘be brought into the Government as a
Minister, he can be asked to resign
his 'post and that gentlemen can be
brought in. The vacancy for the for-
mer gentlemap can also be found; he
«can get intg this Board. These are
the things which are patent. Other-
wise what is the necessity? As Mr.
Dandeker has pointed oui, there was
a purpose in stipulating this condition
when the Act was passed. ‘What
is the change that has come about
during the course of this period,
of this nature? The hon. Minister
must convince the House of the real
need for having some peopie from the
legislatures on these boards. To say
that there is none else available in
the country to fill those posts is very
ridiculous. I think it looks glaringly
ridiculous. I find that Dr. K. L. Rao
is getting ready to accept this, and he
seems to be in a hurry to accept this.
But I hope he will accept what my
hon. friend from the Swatantra Party
has said. The Swantantra Party has
done the right thing at the right time,
at least so far as this matter is con-
cerned. That is what I would like to
say, though I may not gagree with
them on many other points.

Shri Bade (Khargone): Yesterday
I had criticised some of the amen(?-
mentg that were proposed to be made.
The hon. Minister’s reply was ‘well,
here, it is not Parliament only which
is mentioned, but even State legisla-
tures and local authorities are men-
tioned. I do not bother about - these
kinds of small politics, but I am ho-
vering round at a higher level; T do
not care for this post or that post or
the membership on the board; these

are all small things’. That was the

vein in which he replied to the cri-
ticisms made. I would submit that this
is the age of space, and everybody
wants to go to the moon. So, I think
‘the ‘hon. Minister also seems to be
hovering round in the higher regions.
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But I am a person who lives in the
mofussil, and I -know what is hap-
pening in the States.

The hon. Minister said that a mem-
ber did not get any emoluments or
anything of that kind. But I know
what membership of the board means.

. There are so many ways in which, a

member can get benefits. He is always
interested in his own constituency,
and he is always interested in the per-
sons in his own party, and he favours
them as a member of the board. So,
we find that the members of the
Congresg Party are appointed on the
board. I make bold to say further
that even in the case of bans, many
of the directors are appointed simply"
because they are all Congressmen. If
any of them leaves the Congress
party then he is chucked off, and
another member from the Congress
Party is appointed.

It hag been stated that this Bill
has been brought forward because of
some High Court ruling. If that be
so then why should this particular
provision be there? What is the mo-
tive behind it? The motive is what
my hon. friends Shri N. Dandeker
and Shri Nambiar have pointed out.
That motive is a political one.

The hon. Minister may say that he
is above all #his politics and these
are all small things and he does not
smell any politigs in this; but the
politics is there, and it goes on every-
where in the country. Therefore,. I
would request the hon. Minister that
this provision should be deleted. I
do not know why my hon. friend
Shri Yashpal Singh has mot pressed
his and amendment in this regard.

Shri K. L. More (Hatakanagle): I
do not agree with many of the hon.
Members who have spoken before
me on this point. Yesterday, the hon.
Minister had made it very clear that
there was no motive in bringing for-
ward this amendment.

Shri Nambiar: Then why is it be
ing brought forward?
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Shri K. L. More: As you would
-see, the améndment is intended to
remove the disqualification which is
at. present there under the present
Act.

Shri Nambiar:
moved?

Why is it being re-

Mr, Speaker:
terruptions. Let the
have his say.

Let there be no in-
hon. Member

Shri K. L. More: Yesterday, the
hon. Minister hag made it clear that
there was no motive in bringing for-
ward this amendment.

In the Statement of Objects and
Reasons, it has been clearly mention-
ed that the State Governments have
felt difficulty in finding suitable per-
sonnel for manning the boards. Fur-
ther, this amendment is intendeq to
enlarge the field of choice for mem-
bership  Yesterday, my hon. friend
Shri N. Dandeker had read out just
-one or two sentences only from the
Statement of Objects and Reasons,
and he said that this amendment was
meant just to give scope to Members
of Parliament and of State Legisla-
tures. He ought to have remembered
that he was accusing thereby a class
of persons to which class he himself
belonged, because he ig also a legis-
lator now. So, he should have refrain-
‘ed from attributing bad intentions or
bad motiveg to the legislators. Legis-
lators and persons who are in the
local bodies etc. are all considered
to be above all these motives.

In this connection, I want to sub-
mit that the motive in bringing for-
ward this amendment is a very fair
one and no political reason should be
attributed to it. I support this clause.

Mr. Speaker: Shri S. N. Das.
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Shri Nambiar: He has requested
the Chair to treat his amendment as
moved.

st T fag o7 73 WET A
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Mr. Speaker: Shri Nambiar is the
motivating force here,

Shri Shree Narayan Das (Darbhan-
ga): I  would like to point out
one thing with regard to this provi-
sion in sub-section (6) of Sec. 5 of
the principal Act. The present provi-
sion is that members of Parliament,
State legislatures or any local autho-
rity are qualified to be members after
a lapse of twelve months of their
ceasing to be members of such bodies.
What was the intentjon of the fra-
mers of the Act? If Members are to
be disqualified, I think they would
have been disqualified for ever, if
there is anything bad in their being
members of State Electricity Boards,
It would have been treated as anm
office of profit. The only objection to
the proposed amendmentg could be
that the Government in power may
patronise some people who were in
the legislatures and by so doing,
they may bring those members to
their side. This should be prevented.
That could be the only objection. But
tWe disqualification in the original Act
is only for one year. After the lapse
of one year of their ceasing to be
members, they become qualified to
be memberg of the Board. Therefore,
I do not understand the objection now
raised. If the intention of the legis-
lature while passing the original Act
was to prevent members of Parlia-
ment, State legislatures or local au-
thorities from bz2ing members of such
boards, they would have disqualified
them for

'Shri Nambiar: There is no imme-
diate attraction.

Shri Shree Narayan Das: If the
memberg are to be disqualified, I
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Shri Shree Narayan Das: If the
members are to be disqualified, I
think - they should have been disqua-
lified for at least five years.

Shri Nambiar: Why?

Shri Shree Narayan Das: The.n
why for twelve months only?

Therefore, if this provision ig re-
moved and Members of Parliament
or other bodies made eligible ' for
being members of the Board imme-
diately they cease to be such mem-
bers, I think there is no harm. What
harm ig caused? If a person ceases to
be a Member of any of these bodies,
he becomes an ordinary  citizen.
When other ordinary citizens can be-
come members of the Board, why
should a person who has just ceased
to be an MP, a member of a local
legislature or local authority be dis-
qualified? Now the local authorities
consist of panchayats, block samitis,
zila parishads and so on. If the dis-
qualification is extended to them, a
large number of persons will he left
out. I think there is no purpose in
doing so. Therefore, 1 support the
amendment  proposed by the hon.
Minister and there should be no ob-
jection to it.
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Shri Narendra Singh
(Anand): Shri Dandeker objected to
this Clause. The main object of this
Clause is to remove the words “twelve

months”, That is the only contention
I make.
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I can point out to hon. friends on
this side that in my State of Gujarat
to my knowledge we have mot a
single Member on Electricity Board
from either the State legislature or
‘Pa.rliament, nor any Panchayat Mem-
ber. An ICS officer who had very
recently retired was the Chairman,
and the other Members are all tech-
nical members. What is meant by this
changed clause i to remove waiting
period of 12 months. The intention is
to bring in the Members of the legis-
lature as soon as possible if the State
finds that there is shortage of person-
nel and if it so desires. The idea is
only to remove these words “twelve
months”,

Dr. K. L. Rao: I am surprised that
there hag been again some agitated
feeling on this matter. I thought I
had explained sufficiently, though due
to shortness of time, I could not ex-
plain fully.

I want to submit that the State
Electricity Boards are not powerful
organisations. There are seven Mem-
bers on the State Electricity Board, of
whom three are permanent—one Elec-
trical Engineer, one accounts man and
one administrative-cum-commercially
There are these
three specialists, and the four Mem-
bers are temporary Members in  this
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sense that they come on the date of
the meeting and nothing more than
that.

In the 14 Boards we find only 20
members are non-officials. 1 tried to
find out if there are any people con~
nected with active politics, I find pra-
tically there are none. What I mean
to say is: if we cannot find 20 honest
men in.this country, what have we
come to? This Bill had been actually
submitted in November to Parliament,
and it was prepared much earlier
when there was not even talk of elec-
tions. Only new elections are being
talked about. What is wrong in this?
Why should we disqualify a man with
axperience like a Member of Parlia-
ment or 3 Member of the State Legis-
lature? ; i

Shri 'Umanath: What harm has
been  created by these “twelve
months”?

Dr. K. L. Rao: What is the great
thing in this? What is the gentleman
going to do merely because he sits
in the State Electricity Board?

Shri Umanath: What harm has
been done so far by the retention of
these twelve months? Let it be ex-
plained.

Dr. K. L. Rao: This Bill ' was
drawn up some 12 years back by an
Englishman in those days, trying to
keep as much as possible of the Eng-
lish Act. In England, the whole Act
has been changed and rationalised and
we did not have time to do all that.
1 have promised that in fhe next Lok
Sabha we will have a comprehensive
Bill going into the whole aspect. At
any rate, I thought hon. Members
would take this in good spirit. There
is absolutely nothing wrong in this.
Even a Member of the Panchayat
Board cannot be a Member of this
Board. It js gbsurd. Why should we
disqualify very good, experienced, de-
dicated people? It is not mentioned
there that thig applies only to Cong-

ress Members, Why should there be |

this suspicion at every stage? 1 do
not think thig should be accepted.
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Mr. Speaker: Only opposition is
there, no amendment is there.
The question is:
“That Clause 2 stand part of the
Bill.”
The motion was adopted.

Clause 2 was added to the Bill.
Shri Nambiar: Let them have it if
they want.
Clause 3—(Amendment of section T)

Shri Yashpal Singh: I beg to
move:

Page 2,—
after line 13, insert—

‘Explanation.—The expressions
“State” and “State Legislature”
include “Union territory” and
“territorial council” respectively’.
3).

Dr. K. L. Rao: Under the General
Clauses Act of 1897, “State” includes
a Union territory. That is why we-
have not included that. And there are
no State electricity boards in Union
territories.

Mr. Speaker: 1 put amendment

No. 3.
Amendment No. 3 was put and nega-
tived.
Mr. Speaker: The question is:

“That Clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.
Clauses 4 and 5 were added to the Bill

Clause 6— (Amendment of section
29).
Shri N. Dandeker: I beg to move:
(i) Page 3,

omit lines 4 to 6. (21).
(ii) Page 3, lines 7 and 8—

omit “which is estimated to re-
sult in a capital expenditure ex-
ceeding one crore of rupees”. (22).
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Shri Bibhuti Mishra (Motihari): I
‘beg to move:

(i) Page 2,—
'after line 34, insert—

“Provided that any scheme or
schemes shall not be concentrated
in one area neglecting the demand
of other areas where there is no
scheme or schemes so far sanc-
tioned.” (31)

(ii) Page 2,— .
«after line 34, insert—

“(1A) The Central Government
shall keep in mind the statistics of
electricity generated in each State
-while sanctioning schemes and
backward States shall be given pri-
ority in sanctioning schemes for
electricity.” (32)

Shri N. Dandeker: The amend-
-ments 1 have moved are merely in
regard to the notification of schemes
both at the draft stage as well as the
stage when schemes are finalised.

The present position is that every
scheme of development has to be
notified in"the Gazette as well as in
such local newspapers as the Board
might consider necessary in the
draft stage and also in the final
stage. regardless of the cost or the
size of the scheme.

-he proposal is this:

“Every  scheme  sanctioned
under this section shall be pub-
lished in the Official Gazette and
in such local newspapers as the
Board may consider necessary:

Provided that it shall not be
necessary to so publish any
scheme which is estimated to
result in a capital expenditure
not exceeding twenty-five lakhs
of rupees.”

§ seek to delete that provise, with
the result that every scheme, regard-
less of the estimated cost of it,

JULY 20, 1866
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should be published at the
stage. I will presently explain the
reasons. I would like to take thess
two amendments together.

1362
draft

The second amendment is concern-
ed with, the .proposed sub-section (3)
of the new section 29, which says:

“Before sanctioned any scheme
which is estimated to result in
a capital expenditure " exceeding
one crore of rupees, the follow-
ing procedure shall be adopt-
ed..” ’

And among the procedures to be
adopted is that the final scheme has
to be published in the Gazette and
in such local newspapers as ‘he
Board may consider necessary, which
means that the effect of -his parti-
cular sub-section if enacted, will
be that while schemes costing or
estimated to cost over Rs. 25 lakhs
will be published at the draft stage,
those up to Rs. 1 crore will not again
be published after they are final-
ised. In other words, the scheme is
this: schemes up to Rs. 25 lakhs: no
publication at all; schemes over
Rs. 25 lakhs and below Rs. 1 crore:
publication only once at the draft
scheme stage; schemes over Rs. 1
crore: publication twice.

13 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

1 listened with great attention to
the Minister’s reply to the comments
1 made earlier concerning this, and,
quite frankly, I was unable to get a
single specific reason why the expen-
diture on publication of these schemes
below Rs. 25 lakhs was regarding as

excessive expenditure or the time
involved in the publication was
considered as excessive. I presume

the word “excessive” means dispro-
portionate to the benefits intended by
publication. In other words, 1 ex-
pect what is intended is this, that
the expenditure incurred and the
time lost in publication of schemes
over Rs. 1 crore twice over, and in
the publication of schemes between
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Rs. 25 lakhs and Rs. 1 crore only
once, presumably are commensurate
with the benefits expected to accrue,
whereas if it is a scheme costing only
up to Rs. 25 lakhs, no benefits can
conceivably arise by drawing the
attention of the public to a whole
series of invasion of rights, apart
from anything else, that is involved
in starting schemes. And, though I
did not say this yesterday, I would
like to say today—the whole lot of
political jugglery and skulduddery
that is involved in deciding which
way a scheme shall proceed, whether
we shall develop this area or that
tract, can now go on. I do not say
this without some knowledge at any
rate of what has gone on in a cer-
tain Board: the pressure on the
Board to go in one direction, the
pressure from within the Board to
go in another direction; the pressure
from technical people, who are con-
cerned more with the financial and
other objective aspects of the scheme
not to go in certain directions and
so on. I presume that those things
are regarded as somewhat serious
only if the scheme is of over Rs. 1
crore but I must equally presume
that if the scheme is small, the
attitude should be:

“All right, let these boys play
around a bit with public moneys,
it does not matter.”

I think it matters a great deal regard-
less of whether the cost, Rs. 25 lakhs
or one crore or over one crore; they
should receive due publicity for the
same reason for which schemes cos-
ting more than one crore are to be
publicised. What are the reasons
why schemes costing over one crore
are to be published? , The Minister
never said one word about that.
Everything that is relevant by way
of justification or reasons for publi-
cation twice over, once at the draft
_stage and again at the final stage,

of schemes costing one crore or
more is equally relevant to
schemes costing less than Rs. 25

lakhs. When 1T talk about schemes
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estimated to cost under 25 lakhs, or
over 25 lakhs and upto one crore, 1
suggest that the order of magnitude
is not insignificant. I suggest, there-
fore, that all the relevant reasons,
whatever they are—I would not like
to enumerate them; the Minister
knows them well; there are very
cogent, valid and mecessary reasons
why schemes costing so much, of a
certain magnitude, should be pub-
lished,—are equally valid for the
publication, twice over, of schemes
upto 25 lakhs; so that everybody
knows what the intended scheme is,
to find out if there is any skuldud-
dery around the corner and expore
it, if there is any improvement pos-
sible, anyone can suggest it, if there
are certain bad features, they can be
pointed out and eliminated, etc. Even
putting it on its own merits, on
neutral ground, apart altogether
from any odd things around the
corner, even on the most neutral
grounds whatever reasons are there
to justify publication of large schemes
are equally valid for publication of
small schemes. I, therefore, propose
these two amendments which would
have the effect that all schemes
regardless of these limits that are
specified will require publication in
the newspapers and in the official
gazette twice over, once at the draft
stage and again at the finalised stage
so that people may known what was
intended and what has finally been
decided.

¥ wdn faoge amaror &1 20
= fawr & F@ 6 & WV AT °4Tq
dgfgagm ARy

“A scheme prepared for any
area under section 28 may, sub-
ject to the provisions of this sec-
tion, be sanctioned by the Board
either generally or in respect of
any part of the area and where
a scheme has been sanctioned in
respect of part of the area, it
may subsequently be sanctioned



1365 Electricity

[+ faafa fs)

in respect of other parts of that
area.

W w1 A HHeAe Iy &
after line 34, insert—

“Provided that any scheme or
schemes shall not be concent-
rated in one area neglecting
the demand of other areas where
there is no scheme or schemes so
far sanctioned.” (31)

o F 99 5 = F fad & ¥ @m
wisie WY fear & o AR F fammw
Hgr e ¥ am AL wd s
ar 39 7g gem

after line 34, insert—

“(1A) The Central Govern-
ment shall keep in mind the
statistics of electricity generated
in each State while sanctioning
schemes and backward States
shall be given priority in sanc-
tioning schemes for electricity.”
(32).

NeFgraas g g fs Rz &
SiY &1¥ § 99 Ft 9@y a7 wfuwe faar
2 fr 37 &% =0 fymT w2 Ffe
™ ¥ oA @ e & o9Er o
¥ & fawer &1 FRETe g g, et
aqger & faoeft awrd S o4y § oS
sz A% fawet a1 wRA A o@Q
W G FX X | FfaT AT oger
ez 9z 2 f5 A% ¥ 9 9y o
g =ifzY 5 syt @ oz ¥ faoe
&1 #1 w1t & a7 & fad 9w w1 gwa
g F3o T FL | AR TR FT Y
2 a1 ag 24 f& *Y7 a1 of@n 3gi ¢
¢ 37 faae A @ oR 39 ufar &
far g7 ot T =W e
FFTFRO F & wmgar § fr oA
giedz 31 AN 32 THT G-I
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o od | @A fifaq iF R e
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farstety G271 % 71 A § T T A
O W W R, A AE F IR A
sfqwrr 7 & 1 & wgar g f5 daw
Tz Rfeferm Y 3@ 5 Fgi 9T
fraet fawely 93T BV B, wal o7
fraet fasrelt dar @ & ) WX 9w
a7 3 5 agi o< 5w § & fawen
ST @ W Y §I9  aeHe gl
T A T FY T A9 3 Tiod faaT
Ivas ofar & sa & foq7 #g w=i
F ot oww A g fFoew F Ay
Fgi 7 faoet T =fey ) g@t 97
dzo TaAHe @z A1 ¥ = B oww amp
9T el @ #Y daE T )W
gTEzAE F g A Iq AT F T T
3 AT G294 AT AIN grA F wEaATy
Y TEdY A 37 AW GGt I AT
1 fF At weeg F aaenar faoadr
F IHWHA EA,  FTE F TOfAAC
FT IR FT FFGT I AT FEL
FErEEImIg TR 2 5 oS ¥
ITHT ¥ FIT AR IAT gAY
W ifay w2z & fadr fafaee &1
I 9T g9 g a, a N fafeee
ot Py femddz & % 9w
IT 9T HET {1 AT, AY AT I ATALEY
fawslt Fdde & o W D @ 0
&I @ AU | H FEAT AvE€r
g F wR N FE o FwW F@ ¥
@ my A -F gfew  wfese
dga  wgAEEe  F @ AT
Tifed AR TEHrT F 99 QI
Rfefeqr @MY =fed z8% Ik 7
IR T w1 gEw gha ¥ oAy
fF ®ar 91z ov TRATN FN T
arfed Y et GEaT ST A0 o
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¥ 9T g 5 gy weft wEew
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FEAT & 1 IT AT FH A FT L9RA
AT W FFTT T AT FHTT IART AFAT
st %< 2 1 oo frg & w1 g
FTAT TfgT SN Zw %, gw ¥ Ay
Fq7 et fFar ST wwar 20 g9 AWy
ot am2 %1 waTe Y 20 S FTH TET
WA & T ®Y IT RT AT T35 W7
¥ S guTHT § 39 F G HI
g fgg # w9 & fem HwaA
FTAT =TT |

Shri Nambiar: I shall take only a
few minutes. Mr. Dandeker’s amend-
ments are reasonable and I am there-
fore supporting his amendments. In
my district there are certain back-
ward areas. Suppose there is a
scheme of electrification in those
backward areas and if that scheme is
not fully or properly drawn up, all
the people in that area can know
about it and say what improvements
are necessary only if it is published.
The only argument that the hon.
Minister has against publicising it is:
why should we waste money on pub-
licity, it could be spent otherwise?
That is what he says. Suppose
there is a scheme in one area, and
there is not any scheme in the other
area, if the scheme is published we
can say that both the backward
areas can be included. The money
that is going to be spent by way of
advertisement is not very high. So,
I suggest that it should be publi-
cised.

Shri Bade: Yesterday, when my-
self and Mr. Dandeker criticised this
clause the reply of the hon. Minister
was that there are schemes costing Rs.
2 or 3 crores and Rs. 25 lakhs is a
meagre amount. ¢ it is a meagre
amount, will there be no scheme? He
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felt that it was a drop in the ocean.
But what is applicable to the ocean is
also applicable to the small drop.
That is the argument advanced by
Mr. Dandeker. What is the purpose
in taking away this publicity for
smaller schemes? ' Whenever any
scheme is published, the panchayats
and municipalities are interested and
they send in their objections and I
think the public will be benefited if a
small scheme is also published. At
the same time, I support the amend-
ment of Shri Bibhuti Mishra. We
were opposing clause 2 exactly for the
same reason. Shri Bibhuti Mishra said
that sometimes the person may influ-
ence the Chief Engineer and the Elec-
tricity Board may favour one area and
hence the other area suffers. Exactly
for the same reason, I support amend-
ment No. 32 of my hon, friend, and I
request the hon. Minister to accept
that amendment also.

Dr. K. L. Rao: I had made my sub-
missions yesterday, and hon. Members
do not seem to have followed me. I
submitted that this publication was at
a time when there was not the present
Electricitv Board or Boards, and when
there were not in existence this Plan-
ning Commission, and the other
arrangements such as the Central
Water and Power Commission, the
technica] examination committee and
so on. I also submitted yesterday that
in England, whom we follow, they
have since abolished this publication
altogether for every scheme. I also
said that in future, in the next revi-
sion that we are going to make, we
are going to think seriously of not hav-
ing this, because it does not serve any
purpose. I also submitted that for
large irrigation projects which involve
crores of rupees, we are not publish-
ing it though they may concern many
people. I do not see much practical
use for it, but as a transitional arrange-
ment, we have put in this amount of
Rs. 25 lakhs and not less than Rs. 1
crore as the case may be. 1 do mot
feel, therefore, that there is any parti-
cular point served by accepting these
amendments.
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[Dr. K. L. Rao]

* Coming now to Shri Bibhuti Mishra’s
amendment No. 31, he said that “pro-
vided that any scheme or schemes
shall not be concentrateq in one area
neglecting the demand of other areas
where there is no scheme or schemes
so far sanctioned.” Sectio) 18 of the
old Act very definitely says that among
the powers and duties of the State
Electricity Boards, one of the duties
is that they must look to the distribu-
tion and supply of electricity with par-
ticular reference to such areas which
are not for the time being served or
adequately serveq by a licensee and
So on. There is already a provision
that the State Electricity Boards should
look to this point ang do this.

Secondly, we are now introducing
a uniform rate. Why the Electricity
Boards were not doing it before was
that they would be incurring a greater
expenditure ang the rates would have
to be varied. Now, we shall be intro-
ducing uniform rates, wherever electri-
city is needed, and the very fact that
unifol‘miby will be there, will serve as
an incentive for those areas which
are in need of electricity and where
electricity could be supplied.

Thirdly, section 78A very clearly
lays down that the Government have
got powers to give policy directions
to the State Electricity Boards, If the
Government  thinks that particular
areas have not beep served, it could
give 3 direction to the State Electricity
Board, asking them to set up a unit
there. Therefore, there is no parti-
cular point in the amendment.

Shri Bibhuti Mishra: When the con-
sumer does not get justice, he has to
go to the Central Government in
appeal and say that these areas are
being neglected. So, my amendment
should be aecepted by the Minister.

Dr. K. L. Rao: I have given the
reasons already. Already, there is a
provision in section 18. T said there is
now uniformity of rates. And then
section T8A gives them complete
powers to give directions to the State
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Electricity Boards asking them, to sup-
ply electricity to backward areas. To
say that a State Government is not
using its functions properly cannot be
visualised. We should only visualise
that a State Government would be
exercising its powers and directions
properly.

Shri M. S. Murti (Anakapalle): The
The Centre itself is encouraging re-
gional imbalances.

Dr. K. L. Rao: Then, I come to
amendment No. 32. I agree with the
hon. Member who has moved it. It is
a very good one. It says that “the
Central Government shall keep in
mind the statistics of electricity gene-
rated in each State while sanctioning
schemes and backward States shall be
given priority in sanctioning schemes
for electricity.” It is a very good am-
endment and it is one which I am in
entire agreement with. It is also in
the best interest of the country, be-
cause the entire country should pros-
per. The prosperity of the country
depends upon the development of the
whole country. Therefore, I quite
agree with it. But unfortunately, it
does not come into this clause or
amendment, because, under section 29,
you will find that the sanctioning of
power for these schemes is only by the
Electricity Boards and for projects
which cost more than Rs. 1 crore sanc-
tioning is done in consultation with
Central Electricity authority. The
Ceniral Government has nothing to
do with the sanctioning of these pro-
jects. But we are doing it. It is only
from the administrative point of view,
and not from a legal point of view.
We are just sanctioning those projects
and they accept them because the
Centre is giving the money. Other-
wise, there is no legal status. There-
fore, the amendment in question can-
not come in that way here, legally. I
have consulted my friends in the
Law Ministry and they feel that this
c¢annot come into this at all.

Shri M. S. Murti: Unless some sav-
ing clause is there, how are you go-
ing to prevent it?
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Dr. K. L. Rao: If it is moved by
the hon, Member as a regular motion,
I am sure he will carry the whole
House with him, and the hon. Minister
of Irrigation and Power will stand
behind it. Some sort of directive to
the Central Government and the Plan-
ning Commission could be given. But
the amendment does not come into this.
That is the unfortunate thing. That is
why I regret I am not in a position to
accept it. Otherwise, I am in complete
agreement and sympathy with it.
Coming as I do from a backward State
I will also be greatly benefited. My
own State is one of the -backward
States; but still I am afraid, taking
the legal aspect of the question into
consideration, we cannot accept the
amendment.

I am sorry I have to oppose all these
amendments,

Mr. Deputy-Speaker: 1 will put am-
endment Nos. 21 and 22 to the vote.

Amendments Nos. 21 and 22 were put
and negatived

Mr. Deputy Speaker: Does Shri Bi-
bhuti Mishra want me to put his am-
endments to the vote?

Shri Bibhuti Mishra: If he does not
want to accept amendment No. 32, and
if he gives some explanation on be-
half of the Government that he will
bring in some resolution to that effect,
so that the backward areas may be
protected. I shall not press it.

Dr. K. L. Rao: As I have already
explained, while we have every sym-
pathy with the hon Member and while
the Minister of Irrigation and Power
will stand behind it, we cannot do that
bere and it does not come into this
legislation. That is the only trouble.

Mr. Deputy-Speaker: Does the hon.
Member withdraw his amendments
now?

Shri Bibhuti Mishra: I beg leave to
withdraw my amendments.
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Amendments Nos. 31 and 32 were, by
leave, withdrawn.

Mr. Deputy-Speaker:
is:

The question

“That clause 6 stand part of the
Bill.”

The motion was adopted.

Clause 6 was added to the Bill ..

Clauses 7 to 10 were then added to the
Bill

Clause 11— (Substitution of new sec-
tion for section 49)

Shri Bibhuti Mishra: I beg to move:

(i) Page 4, line 29, after “deve-
lopment in”, insert “agricul-
tural”. 33

Page 4, after line 32, inseri—

“(cc) the rates or charges for
agricultural purposes shall be an
average rate prevailing over the
whole of India and losses incurred
b, States shall be met by the
Central Government;”. (34)

Mr. Deputy-Spezker: The amend-
ments and the clause are before the
House.

=it ferrfa ey - 3 7 o wsiE
ETagT T /Y E 1 S 11 FTAT
ar g &2 3T EIT & ¢

“co-ordinated development and
supply and distribution of elec-
tricity within the State in the most
efficient and economical manner.
with particular reference to such
development in areas not for the
time being served or adequately
served by the licensee.”

T A A7 o Az § e feqim-
Hz g’ F are “mirwea’ oS faar
fer ST 1 g OF Qe ar g
§ R & guzar g w9 Adew
T TFTCFT AN 1 73 Ffae~ F {¥er
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“the rates or charges for agri-
cultural purposes shall be an aver-
age rate prevailing over the whole
of India and losses incurred by
States shall be met by the Cent-
ral Government.”

TTEIET HEIEA, THIT AW &
faed F fod St 18T ¥ AT FMAT ]
I9 7Y ¥ I ag gatgdr ]
FTFIT HIT AT 9% o qafast I & o
97 Y a0 ¥ gt wiaEn # w9 97
2T, &1 §IETT AT AT F AT qE
FMAT 93 W] g AT FFiHET
@ awg I} & I F1 AW AT I
FFY g3 | Sz A% A FY TITAE R
TFT FT 999 &, qUAY |AAL ATTEF
21 frqral oY AT Q1 9 7T O faat
ST o7 g1 fasrelr & g S F qiAT
freter &7 far sy

zi 7% faorell & [g 71 =79 &,
T wr ¥ g% fagre ¥ 22 qar Wi
gfqe #1 3= §, 5= ¥ afegur fagie § 18
dgufg afe FT L & | A9 @ A
gFy & 07 gqar 497 ¥ ¥ w4 Preta
TH T BT ATAT ST A T AHLTAGAT
AT Y 72 S GV S, I SN
Fl qF THTATAFAGRIT IITERET AGIA,
e F¥ = ¥ fawdr & @ 5 G
sfe-afre §, s & 7 31 s dar 9fx
gz & war & | e 3 feafy wmea
g i mafafeagfs wa
T e § gt w7 drag 9T faset
it & AR gEd 2 ¥ fawet F1 @
AT ST ) & fAasw s AT §
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Shri Himatsingka (Godda): I feel it

is not necessary to add “agriculture”,

as Mr. Bibhuti Mishra wants, because

the word “area” is a much wider
term. But Government must keep that
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in view and when agriculturists want
connections in certain areas which are

not adequately served, then even if

the number of applications is not
much, those connections should be
given, because people take time to be-
come accustomed to electricity. If the
rules require 12 applications and if
only 10 apply, those 10 connections
should be given, because later on when
electricity comes to that area, the
other people also will be tempted to
apply. There should not be any hard
and fast rule about the number of app-
lications initially for agricultural pur-
poses or for irrigation, unless it is
absolutely impossible or it is so dffi-
cult that it cannot be thought of. Re-
cently I understand there has been
some modification in this respect that
connections will be given, even if the
number is much less, but in practice
it is not done. That is the biggest grie-
vance of the agriculturists, Govern-
ment wants more food to be produé-
ed. Water is the main source which
can help in this, but this difficulty
is there. This should be kept in view
by the Government.

=it fafa faw . vTewe e,
TF 19 qH 97 0 FAT § | HelT 1 ¥
Tt § 5 Faw o @ g fasen
framat #1 fyadt & AT a1 #Y 95
Y fawrsft o7 T § g g
gar foafq & o9 o% grag v §
“girFea<er oft” #1 ser@ A
frar smamt, a7 aw feamal & Faer
o= wt g4t faadt D faerdt @ o
Dr. K. L. Rao: As has been already
stated “area” includes agricultural area
also. It is a much wider term. I con-
sulteq the framers of this Act and
they say it is neither desirable nor
necessary 'o include the word “agri-
culture” because it would create un-
necessary complication. So, I appeal to

the hon. member that this amend-
ment is not really necessary.

Regarding the other amendment No.
34, that can be dealt with by the State

SRAVANA7, 1888 (SAKA) (Supply) Amdt. Bill 1376

Government. As I said, it is not possle
ble now '0 have a uniform rate all
over the country, nor is it rational at
the moment, because we do not have
the common grid and transmission
lines. We are trying our best to see
that the rate is uniform in a particular
State. I am glad that most of the
States have accepted it, except four or
five. They have also promised to ac-
cept it ag soon as some schemes are
completed. For instance, M.P. has said
that as soon as the Satpura scheme is
commissioned, they will have a uni-
form rate.

I am afraid it is not possible to ac-
cept a uniform rate for the whole of
India at the moment, though that will
be our ultimate aim. I hope as early
as possible, in the course of the next
5 or 10 years it will be possible to
have a uniform rate throughout India,
which is really laudable.

Mr. Deputy-Speaker:
drawing his amendments?

Is he with-

Shri Bibhuti Mishra: Yes, Sir I
withdraw my amendments.

Amendments Nos. 33 and 34 were, by
leave, withdrawn.

Shri N. Dandeker: Before you put
the clause to vote, I want to seek a
clarification, from the Minister.

Mr. Deputy-Speaker: I am sorry.
Both the clause and amendments were
before the House and the Minister has
already replied. *

Shri Hari Vishnu Kamath (Hoshan-
gabad): What are you sorry for? Be-
fore every clause is put to vote, any
member is entitled to speak. Under
what rule are you acting?

Shri N. Dandeker: The Minister re-
plied to the amendments. Now thas
the amendments have been with-
drawn, I want to seek a clarification
on the clause as a whole. I do not
want to make a speech, but I only
want to ask a question.
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[Shri N. Dandeker]

In sub-section (4) of the proposed
section 49, What is the implication of
saying “The Board shall not shew un-
due preference to any person”? It does
not say “a class of persons” but “any
person”. Does that mean that they are
now authorised to show preference, but
not undue preference, to particular
peTsons?

Pr. K. L. Rao: I myself thought over
it. The point is, if we do not have
the word “undue” it will lead to a ter-
rible amount of litigation. Whenever
any rate is fixed, immediately a liti-
gant will say “Preference 1is being
shown to that man”. That is why “un-
due” has been put in, to see that it
leads to less amount of litigation. Liti-
gation cannot be sustained unless he
proves that undue preference has been
shown.

Mr. Deputy-Speaker: The question
is:

“That clause 11 stand part of
the Bill.”

The motion was adopted.
Clause 11 was added to the Bill.
Clause 12 (Insertion of new section

60A)-
Mr. Deputy-Speaker: There is a
Government amendment to clause 12.
Amendment made:
Page 5, line 23.—

for “1965” , substitute
(30

“1966"

(Dr. K. L. Rao)

Mr. Deputy-Speaker: The question
is:
“That clause 12, as amended,
stand part of the Bill.”
The motion was gdopted.

Clause 12, as amended, was added to
the Bill.

Clause 13 was edded to the Bill.
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Mr. Deputy-Speaker: There is no
amendment to clause 14 also.

Shri Sree Narayan Das: Sir, I want
to speak on clause 14.

Mr. Deputy-Speaker: There is no
more time left.

8hri Hari Vishnu Kamath: You can-
not hustle matters. Let Government
extend the session, if necessary.

Mr. Depit_y-Speaker: We have al-
ready exceeded the time by one hour.

Shri Hari Vishnu Kamath: The
House is the master of time. The Gov-
ernment is responsible. Let them pusn
the Bill to the next session. It is their
headache. Why should the Chair bo-
ther about it.

Shri Sree Narayan Das: Sir, by
clause 14 of the Bill, section 67 of the
principal Act is going to be amended.
With regard to the first part of the
clause I have nothing to say, but with
regard to the second part, sub-clause
(ii) which seeks to substitute a new
sub-clause Tor sub-clause (x) of the
principal Act, I want to say a few
words. The existing provision in, sec-
tion 67 reads:

“The revenues of the Board
shall, after meeting its operating,
maintenance and management ex-
penses and after provision has
been made for the payment of
taxes on its income and profits,
be distributed as far as they are
available in the following order,
namely:—

Then there are separate items list-
ed. Item (x) says:

“of the balance remaining, one-
half in the reduction of tariffs or
for such other purposes beneficial
to electrica]l development in the
State, as the Board may think fit,
and the remaining one-half to the
Consolidated Fund of the Stute.”
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Now, if this clause 14 is adopted, it
will read like this:

“(x) the balance to be appropri-
ated to a fund to be called the
Development Fung to be uti-
lised for—

(a) purposes beneficial; in the

opinion, of the Board, to
electrical development in
the State;

(b) repayment of loans advan-
ced to the Board undér sec.
tion 64 and required to be
repaid;

Provided that where no such
loan is outstanding, one-half of the
balance aforesaid shall be credited
10 the Consolidated Fund of the
State.”

What I would like to point out is
this. The existing provision is that if
there is some balance, half of it will
be utilised for reduction of tariffs.
Now that is going to be removed. Sup-
pose a State Electricity Board makes
some profit and that profit is to be
spent for some purposes, I support the
idea that it should be appropriated to
the Development Fund but what T
want to say is that some portion of it,
if it remains, should be spent for the
reduction, of tariffs. Why is the hon.
Minister taking out that provision?
Suppose some State Electricily Board
want to reduce the tariffs if it gets
sufficient profits out of the trans-
actions, why should that State Elec-
tricity Board be prevented from doing
s0? Why is the hon. Minister remov-
ing these words that are there in the
existing section? These are healthy
words for the benefit of the consumers
as g whole. Why should all the money
be appropriated to the Consolidated
Fund of the State? Why should not
some part of it, if the State Electricity
Board makes profit, go towards the
reduction of tariffs as well. Therefore,
the present section is not bad and it
should be allowed to remain as far as
this particular matfer is concerned.
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Dr. K L. Rao: I may submit, Sir,
that the original section also provides
for 50 per cent to the Consolidated
Fund. It is only 50 per cent that that
can be taken up either for reduction
of tariffs or for developmeni of the
electrical industry or both. As the hon.
House has been insisting that we
should proceed with the development
of electrical industry as quickly as
possible, it is necessary for us to build
up the electrical industry in the coun-
try. Therefore, there is no use takinrg
away a little money from that. That
is the idea. If you can take away from
the Consolidated Fund, it is quite all
right. The provision for the Consoli-
dated Fund remains the same. One
half goes towards that and it is only
the other half that is to be shared bet-
ween reduction in tariffs and develop-
ment. The Electricity Boards in the
country today, I am sorry to say, are
running at very heavy losses. The per-
centage of return in many cases is
less than the rate of interest. A Com-
mittee was appointed in 1964, a Com-
mittee of Ministers all over the coun-
try. They have submitted a very good
report in which they have suggested
that we should see that the percentage
of return for the Electricity Boards
should be about 11 per cent. In any
case, that does not affect the iariffs.

Shri Sree Narayan Das: My point
is, if the State Electricity Boards are
running at a loss they will not reduce
the tariffs, but if they are running at
a profit, why should they not be allow-
ed to reduce the tariffs if they so
desire?

Dr. K L, Rao: That 'money is
going to the comon good, for the
development of electricial industry,

which is a much more desirable thing
than giving a little reduction in tariffs
to a certain section of the people.

Shri Sree Narayan Das: What I
object to is, why should the remain-
ing part go to the Conso’'idated Fund
of the State? There are certain pro-
visions for spending the profit that
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has been made by the State Electri-
ity Board. One of the items should
also be that reduction in tariffs may
be considered. What is the objection
in this regard?

Dr. K, L. Rao: I have submitted
already that one half goes to the
Consolidated Fund. It is only the
other half that is to be shared for the
benefit of the community. Now under
the provision that has been made
here, it will benefit the country as a
whole with the development of elec-
trical industry in the whole country,
whereas if there is some tariff reduc-
tion it will only benefit certain con-
sumers. That is why we have put it
for much nobler purpose so that as
much money as possible will accu-
mulate for that purpose. I am afraid,
the hon. Member has to accept it:

Mr, Deputy-Speaker: The question
is:
“That clause 14 stanq part of
the Bill.”
The motion was adopted.
Clause 14 was added to the Bill.

Clause 15—(Substitution
section for section 68).

of new

Mr. Deputy-Speaker: There is a
-Government amendment to clause 15.
Amendment made:

Page 6,—

(a) line 14, after
insert—

“the assets”

“ after taking into account the
sums already written off and set
aside in the books of the Board,”;

(b) line 18,—
omit “as defined in Sixth Sche-
dule”;

(c) for lines 30 to 32, substitute—

‘for repayment of the principal
of any loan raised under gection
.83 or for repayment of sums paid
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by the State Government under
guarantees under section 66.
Explanation.—In  this
“prescribeqd period”’—

section,

(i) in relation to an asset which
became available to the Board for
its use in its business before the
commencement of the Electricity
(Supply) Amendment Act, 1966,
means the prescribed period as
defined in the Sixth Schedule
reduced by the number of years
during which such asset was used
or capable of being used, such
years being computed from the
beginning of the year next fol-
lowing that in which that asset
became so available to the Board

and upto the end of the year
ending on or after such com-
mencement;

(ii) in relation to any other

asset, means the prescribed period
as so defined in the said Sche-
dule.”. (18).

(Dr. K. L. Rao)

Mr. Deputy-Speaker:
is:

The question

“That clause 15, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 15, as amended, was added to
the Bill.

Clauses 16 to 20 were added to the
Bill.

Clause 21— (Amendment of Sixth
Schedule).

Mr. Deputy-Speaker: There are
some amendments to clause 21,

Dr. K. L, Rao: Sir, I beg to move:
(i) Page 8,—

for lines 33 to 38, substitute—

“Provided that where the
undertaking is purchased by the
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Board or ihe Stale Government,
the amount of the Reserve com-
puted as above shall, after fur-
ther deduction of the amount of
compensation, if any, payable to
the employzes of the outgoing
licensee under any law for the
time being in force, be handed
over to the Board or the State
Government, as the case may
be.”; (7.

(ii) Page 9, line 25—

after “(iv-a)”  insert “’(iv-b)”.

(8).
(iii) Page 9, line 28,—
for “sub-clause” substitute “sub-

clauses”. (9).
(iv) Page 9,—
after line 32, insert—
“(ii-b) the amount of any
debentures issued by the licensee;”;

(10).
(v) Page 9, line 36,—

after “deposited” insert ‘‘in cash”.
(11).
(vi) Page 10, line 10,—

for ‘“following sub-clause”, subs-
titute “foilowing sub-clauses”. (12).

(vii) Page 10,—
after line 14, insert—

“(iv-b) interest
issued by the licensee”.

on debentures
(13).
(viii) Page 10,—
for lines 17 to 19, substitute—
“(xii) contributions to provi-
dent fund, staff pension and gra-
tuity computed under any law for
the time being in force or any
such scheme as is approved by
the State Government;” (14).
(ix) Page 10, line 23,—
for “following clause”, substi-
tute “following clauses”. (15).

(x) Page 10,—
after line 27, insert—

“(c-2) an amount equal to one-
half -of one per centum on the
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amounts realised by the issue of

debentures;”; (16).
Shri N. Dandeker: Sir, I beg to
move:
(ix) Page 9,—
omit lines 20 to 22. (24).

(ii) Page 9, line 38—

after “sub-clause (iv), insert—
“and (vi). (25).

(ili) Page 10, line 7,—

for “at the close” substitute—

“at the beginning” (26)
(iv) Page 10,—
omit lines 33 to 40. (27).
(v) Page.11,—
omit lines 1 to 15. (29).

Shri Bibhuti Mishra: Sir, I beg to
move:

Page 8,—
after line 6, insert—

“Provided further that All India
average rate shall be levied for
agricultural operations and any
deficit shall be met by the Cen-
tral Government by subsidisa-
tion”. (35).

Shri N. Dandeker: Sir, I will have
to speak separately on each of these
because they dea; with different
matters. Amendment No. 24 seeks to
omit lines 20 to 22. This is concern-
ed with what shall be included in
the capital base. What the clause
seeks to do is to say that for the
words “cash and bank balances”
occurring in the appropriate Sche-
dule, paragraph and clause, the words
and brackets “cash and bank balances
(whether credit or debit)” shall be
substituted. I have been an accoun-
tant and in finance and income-tax
and all that kind of thing. I cannot
imagine what is meant by ‘“cash—
whether credit or debit”. A cash
balance, if T have one, is a debit
balance in mv cash book. It can
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never be a credit. Cash balance can
only be a debit. I can never have a
credit balance in my cash book. That
does not mean anything at all. Let
me try to interpret it in terms of the
bank balance, ‘“whether credit or
debit”. Again, if I have a positive
balance in bank, then, in my books
it is a debit balance and in the books
of the bank it is a credit balance. If
I have overdraft in the bank, in my
books, it is a credi: balance and in
the ‘books of the bank it is a debit
balance. Frankly, then, what does
this mean? I am not able to under-
stand it. I think it will resu’'t in a
lot of confusion which can easily be
avoided if you simply say ‘“cash or
bank balance”. Either you have a
cash balance or you do mnat. If you
say ‘“cash balance, whether credit or
debit” it is just senseless ang “bank
balance, whether credit or debit” is
even worse. If it is a debit balance
in your books, then it is a credit
balance in the books of the bank.
Similarly, if it is a credit balance in
your books, it is 2 debit balance in
the books of the bank. So, what
does this ‘“cash ba'ance, credit or
debit” mean? 1, therefore, suggest
that this meaningless mumbo-jumbo
should be deleted. 1 am, therefore,
suggesting that lines 20 to 22 should
be omitted altogether.

Now I come to my amendment No.
25, which is concerned with inserting
“and (vi)” in line 38. 1 will read the
words because it is a very important
thing. It says that:

“in. sub-clause (iv)” of sub-
paragraph (1) of Paragraph XVII
of the appropriate Schedule “....
the words ‘at the beginning of the
year of account’ shall be inserted
at the end.”

That is a sound proposal, namely,
that the amount to be deducted from
the capital base in respect of the
amount standing to the credit of the
Tariffs and Dividends Control Reserve
should be the amount so standing at
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the beginning of thz year. I am sug-
gesting that we shou d give the same
treatment in regard to item (vi),
mnamely, the amount carried forward
in the accounts of the licensee for
distribution to the consumers under
Paragraph II, which is concerned with
another kind of reserves. In other
words, I am really taking forward an
excellent idea that is contained in the
sub-clause as it already is, as propos-
ed by the Minister, namely, that the
deduction shall be with reference to
the amount at the beginning of the
year of accounting.

Amendment No. 26 is, again, con-
cerned with the same soit of matter
which, I suppose, has been overlook-
ed, namely, the amount to be deducted
in respect of the amount set apart to
the development reserves. Sha'l it be
the amount as at the beginning of the
accounting year or shall it be the
amount at the close of the accounting
year? The proposal here, for some
reasons which I am quite unable to
understand, is that it shall be the
amount as at tho close of the account-
ing year. When in respect of the
other reserves it has got to be the
amount as at the beginning of the
accounting year, why in respect of
the development reserve alone it
should be the amount at the close of
the accounting year, I am not able to
understand in spite of all my research.
It is an unknown quantity until at
the end of the year. Until one has
worked out‘ali the accounts, dividend,
profit, everything, until the accounts
are closed, until you have decided
how much you are going to provide
and whether it is n=cessary to provide
anything at all to the credit of the
developmient reserve, you cannot
know what is the amount at the end
of the accounting year. So, whatever
be the logic—and there is consider-
able logic—for providing in regard to
item (iv), the amounts standing at
the beginning of the year to the credit
of the Tariffs and Dividends Control
Reserve ang item (vi), the amount
carried forward in the accounts of the
licensee at the beginning of the year
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for distribution to the consumers
under paragraph I, exactly the same
logic appiies in regard to the amount
set apart for development reserve,
namely, that it should be the amount
at the credit of that account at the
commencement of the accounting
year.

Now I come to what is the most
important group of amendments 1
have, namely, amendment Nos. 27, 28
and 29 which suggest the complete
deletion of sub-sub-clause (4) of
sub-clause (a) of clause 21 of this Bill.
1 said a few words about it yesterday.
1 will e aborate it a iittle further
today.

The structure of the Act in regard
to what amount of return should be
allowed to electricity companies is
clear enough, namely, profit means
profit calculated in a certain way; that
profit must not exceed a certain
amount computed in a certain way.
And the most important element in
that amount is the return of the
standard rate. At present the fair
return is a return secured by two
circumstances; one, the capital base
compu‘ed in accordance with the Act
and, two, the rate of return on that
capital base. I am concerned with
the rate of return, and for this the
present s.znd:rd rat: is the prevailing
bank rate at the commencement of
the year plus two per cent. That
perfectly simple and straightforward
thing is now sought to be bifurcated
into two parts. In the first p'ace,
computation of capital base has got
to be devided up into capital base as
on 31st March 1966, according to the
amendment which the hon. Minister
has already tabled, and the capital
base added subsequently to the 31st
March 1966. On the first part, the
rate of return is actually to be reduc-
ed from what is today the admissible
rate, from what it has been over the
last two years since the bank rate has
been what it is the present admissible
rate of 6 plus 2 per cent, is now
sought to be reduced ta 7 per cent.
In relation to the capital base there-
after, that is to say, the capital base

N
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added after the 31st March 1966,
the rate is to be the same as it is
now.

1 am suggesting, Sir, this the whole
thing ought to be deleteq because I
can see no justification whatsoever
for any of these exercises that are
planned by this particular amendment
to the existing provisions.

By depositing money in a bank for
a period of five years, today you can
get a return of 7} per cent with no
risk involved. [Even the electricity
licensees, if they have got surplus
funds, would be foolish, under the
proposals made here, to invest their
money in their own concerns, be-
cause they could get only half per
cent additional return on it. They
can get 7} per cent at any rate in
a bank; they coulg get only 8 per cent
in an electricity company. If that is
so low, even under the present law,
they are to a certain extent compen-
sated by the fact that the rate of 8
per cent is on the total block. But
what is suggested by the amendment
is: the plder you are, the worse off
you must be.

1 find that what the Minister said
day before yesterday contains a slate-
ment as to the number of licensees in
this country, and the amount of capi-
tal invested by those licensees. Ie
said—I am reading from the summary
circulated by the Lok Sabha—

“with respect to licensees there
were 214 licensees in the country
and they had investments of
Rs. 130 crores.”

He went on to say that it was the
aim of the Government to see that
these licensees are gradually taken
over when Government finances per-
mit so that electricity might become
a public undertaking. I am not quar-
relling with that proposition, because
this is not the proper time to argue
about it. But my point is that until
such time as the Central Government
and the State Governments have
enough money to cope with all the
development plans they have plus
additional funds to take over these
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existing undertakings, all the exist-
ing licensees are to go on, and I pre-
sume they are to go on efficiently, 1
presume they are to go on develop-
ing, I presume they are to modernise
when necessary, and rationalise
wherever necessary; to replace the
plants and machinery wherever
necessary and so on and so forth.

Then, what is it that they are sup-
posed to do it for? They are to take
this up for 7 per cent return on the
existing block plus one extra per cent
on the bloc they add! 1 asked the
other day, and ] repeat it today: are
the officers and the Minister in the
Ministry of Irrigation and Power stili
living in a dreamland? Are they still
thinking that this is the rate of return
which the private sector should get?
Either you have the private sector
or you do not. As I said, the official
policy is in due course, to take over
these undertakings. Very good. 1
am not quarrelling with that, because
it is irrelevant for the present pur-
pose. But it is admitted that this
private sector ha {> go cn until then.
It is admitted that it should not run
inefficiently. It is admitted, I hope—
indeed, not only admitted but I
think it is accepted,—by the Govern-
ment that the private sector should
continue to run efficiently, modernise
and replace, expand and develop and
do all the things that are necessary to
remain on their toes and render the
consumers proper service in terms of
supply.

Shri K, D, Malaviya (Basti): How
can it run inefficiently?

Shri N. Dandeker: And all this
is to be done at a rate of return which
is totally out of accord with any rate
that you wish to take in terms of
return on investment. You can taxe
the rate of borrowing. The best of
companies cannot borrow in the open
market today at under 8 per cent. Or
you can take the rate for preference
capital: the best of companies cannot
float preference capital at under 9%

JULY 29, 1966

(Supply) Amdt. Bill 139C

per cent. Or you can take the amount
of return you can get by simply doing
nothing, putting the thing in a bank
in a five-year deposit and you can
get 73 per cent. You can put the
money in the Unit Trust of India units
ang you can get 7 per cent of which
income up to Rs. 1,000 per annum
is totally excluded from your income,
regardless of what your other total
income is. So, if there is somebody
reasonably well off and has got some
money to invest, if he invests in the
Unit Trust of Inffia units, he can in
fact get a gross return of as much
as 10 per cent because the rate of
tax is going up and if Rs. 1,000 are
excluded from his total income ne
can get as much as 10 per cent.

In these circumstances what is it
that the Government are trying to do?
I do not understand what the objce-
tives are because so long as the
objective is that these licensees should
continue, with the possibility that
when Government have got enough
money, not printed or deficit finance
money, I hope, but genuine money,
a rupee that one can look at, they
can take over that industry, That
is fair enough. But is this the kind of
way by which you are going to have
an efficient basic industry that is
power? Power, transport, coal and
things of that kind are basic to the
essential needs of this country; whe-
ther it is industry. agriculture, trans-
portation or anything at all, power is
fundamental. Is this the way in so
far as that particular sector of the
power generating, supply and distri-
bution by private licencees is con-
cerned it is supposed to serve the
country?

I admit it is a rhetorical question
because the answer is obviously “No;
it cannot be done”. I, therefore, sug-
gest that the strange antics they are

trying to attempt by this amend-
ment—it is not reall yan amend-
ment—it is not really an amend-

about the percentage of return on old
investment and new investment—is
utterly unnecessary, futile,_ pointhn
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and in fact retrograde. /1 therefore,
propose through my amendment that
these lines on pages 10 and 11 which
are concerned with this particular
sub-clause be deleted.

ot fgfr fasy : SaTeuw wiigs,
AR FAY ST A wIY v F w27 FF
fegmam & £ 214 WgFT AEFAIT
g AR IAET T GH 120 FOF wAT

A

M ¥ 1 IrFrEwag wfaw &3 # 6

“Provided also that nothing in
the Schedule shall be deemed to
the prevent a licensee from levy-
ing with the previous approval of
the State Government, minimum
charges for supply of electricity
for any purpose.”

St Y T1gaT AgEINT § U 9
AT AT FW AT I F oA F
Ve TaANE ¥ qeT | § W9 F arad
TF T AT e £ | g dfaarr §
g e fedy o fadrardr o =3,
TR foferd 335 w8 1 IfFAoE =T
& UHY we § waT SHaeqT ST ey
A A & Al A gE g
R B TIAHE HIT TZIT TILAHIT
F fod 5T @ qg w3 &7 aTq TNy
& Al wwet f5 St wogd &
ITFT I FY N, GIE 1T ¥ QATFea<eT
F wraeg § | F gAI @Y ot g
ATz HeF A w71 7 0 ¥ gz wdz
FIEEFT § M YA w7 fawrelr #7
fepa T & 1 39 T F 7 QTR Qi
g1 § 1 gafed § wrear g 5 9 wae
ATEHYITT § I F IO FeAT FTIT
FT FI W@ | F2IF T0 a<g 72 F &Y
2 FT T 2 FY, NLIT FFAAIT
¥ Y faweft o 912 7 & A8 a8 W
foar snZ 1 T Qate @ QT & g
¥ wrgde  ATEHIIAIT FY GTET 94T
ql T wadde  WFI ATIEGITT FT
gfeqergs X Hifs @z TavHc @
AT AT AT qTE @A F | e
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it fafaee & #31 i ag o oo Y
9IS TSAT § 200 FOT O @
FA AT IR E | W T qad ¥
ot &7 7 ¥ a7 #30 § § awearg
fo < & forrat #71 aga fem 7 2w
IRIT FT TIAHT § TqT I 7 w7 fr
Sit e frardl & &9 &7 arem ¥ AR
At 17 37 & wroay 7@ ST Awa €
g9 fa o 03w T ¥ wyraT @
ITEIZT ATEHERTT F1 92T & a1 &I
g 1T Ft g fr = vxldE Sm v
afeqst 3 | W AT 79 Peur AT @Y
# 7% wmarg fe 3o fae 71 918 g
g

AT AT Y Fg7 6 AW FY AT
F gy T HIT qIEd I A AY
aqT @ A, W agr faw guTd Few
TRTr VTR T N HAw
T T AR FT A TH, F gq A
F fdrE a1X FITATE A 37 Y BF 3
Ty Afws gt & afzg $1 500
St fr Rz ¥ 93T w37 1 uTS
gaTy HY Y ¥ TwEEar ¥ 17 ant
gvaTy g7 fasrar | @z faor fasd ars
I A IET 172 AT 1965 FTfaa g
oISt gaa fedl & a1 9z faw qtg B9
T W R oW FET gEIT FIE
wifadfaa faer Jrar AT o a1 @
T A ar A o 2T 37 7 et
FUEGITIET T GAT I I Al
9 FT T 9 984T fF 17 97 T18
@y ¥RRfEr ¥ g fam Ay
arg FaAl g | Fifwfag @ w0
qIXH TF T T QT HIT G AGT 0
W g § w7 faer 2w, .
a1 FW EY =1y gy @,
AT ¥ 1 IT F TS ey F few W
ag fa gidmr s waY & gaT? TedT
F gra § Sfew 3Tt fgmar adt &
gfragea s Fqa 31 & IgaT §
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fF 9 ¥ figram ¥y | & aga fedt & w3
TAT AT I 6 wiew Qwiat &1 Foer
o= # faar 9, e gund wa
feTF | | T gk wEEd  wTga
AT g TN T w3 ¥ 7 w7 O
fegmmra s asar A aE-3 G
%, & % vew 5T, 39 1 Tadde
e QAT AT R K qwmAT
fF 9 & q feqral ¥ fag ¥ 39 ofag
TSRz F T 7 foar wrar wnfgn
g oo % ¥m # | ¥ o>
ERAT FT FAAY § M7 Pt w1 faw
SEEAT g 1 AfdT FTHTT 9T o A
A FAT WY T 5 &Y FAT T
FAT Fearaaft #1510 § 1| WY FT Wy
& 3w & feq & o Ppamat & foa &
W AHTHT B FIT F 5 91 w13
AEHGNT § | TeAT J1 Fg SqTAT AT
TR, AT W @ TS HT AR
"I HY AT T savat & @ ag e
F T FL |
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T WSt ¥ gy § Jrgat g 5
AU FHTHT  GIFTT T 7T ¥ |

Dr. K. L. Rao: I am sorry that the
hon. Member, Shri Dandeker,
through his amendment No. 24 has
distorteq actually what is there.
What is reads in the original Act
1ST—

“one-twelfth of the sum of cash
and bank balances”

and what we have said now is:—

‘“‘one-twelfth of the sum of cash
and bank balances (whether cre-
dit or debit)”.

It is a very important amendment.
The hon. Member has tried to show
that it is all ridiculous and so on. It
is not; on the other hand it has a
deep meaning. What the licensees are
doing now unfortunately, in some
cases is that they are having a number
of accounts in the banks in some of
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which they have got credit ang in
some debit, sometimes very heavy
debit also. In order to calculate the
capital base Wwe must take one-
twelfth of the balance that is there.
They want us to take the credit
balance only but we must take both
the debit and the credit balances and
whatever be the net balance must be
taken for calculating. ’

Shri K. D. Malaviya: You
never be able to catch them.

will

Dr. K. L. Rao: That is why we
have said “Whether credit or debit”.
You must take both into account, then
take the balance and take one-twelfth
of that as added to the capital base.
In fact, I would not have done it but
for the fact that, unfortunately, some
people, private licensees, played tricks
in this direction. That is why that
has been introduced. I am sure, in
view of this explanation, the hon.
Member will not pressg for this.

14.00 hrs.

Shri N. Dandeker:
that.

I do not press

Dr, K, L. Rao: Regarding amend-
ment No. 25, I agree with Mr. Dan-
dekar about this but I only suggest
that to put it in that way is not quite
proper. 1 would put it like this:

‘“Page 10,—

after line 8, insert—

‘(vi) in sub-clause (vi) (which
provides for deduction eof
certain amounts), after the

words  “carried forward”,
the words “at the begin-
ning of the year of account”
shall be inserted.” (38)

1 am doing the same thing as the
hon. Member says but in a way
that fits with the legal wording.
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. Then, with regarq the development
rebate; he wants at the beginning.
It is not really reasonable. This
development rebate arises out of
income-tax rebate. Under the
Income-Tax Act, whenever you pur-
chase new machinery, a certain
amount of rebate is given. Now, the
Finance Minister's proposals are
known in the |month of February.
These accounts are filed long after-
wards in April and May and, there-

. fore, there is sufficient time for them
to do the - necessary calculations.
There is absolutely no complication,
Therefore, what we have done is
really a proper thing even from the
point of view of accounting and it
should not be at the begmmng It
is not really fair.

With regard to the standard rate,
the basic aspect for which we have
brought forward this amending Bill
is this. I spoke yesterday in detail
about. this. The most important
thing is that we do not want to do
any harm to the private licensees.
But, at the same time, we must pro-
tect the consumers on account of the
rise in the bank rate in the month
of February, 1965. We have said that
7 per cent will apply to the invest-
ment made prior to 1965 and that for
the investment made later, the new
bank rate will apply, that is, 6 per
cent plus 2 per cent. There is nothing
unfair in that. I would appeal to
the hon. Member that he may kindly
consider all these aspects.

As regards the amendment of Shri
Bibhuti Mishra, he has been cham-
pioning the cause of agriculturists.
about the agricultural rates for agri-
culture. I wish he took some other
forum to do that. This Act does not
really go into that aspect. This Act
is purely for the purpose of consti-
tuting Electricity Boards and func-
tioning of them and having financial
control over private licensees. This
has nothing to do with the laying
down of policies or the directions as
to how the business of electricity
shoulg be undertaken in the country.
This particular clause deals with pri-
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vate licensees.  Private licensees
operate in the urban areas. ] have
not come across so far any c where

they are supplying electricity to agri-
cultural farms. They are all working
in urban areas. Even so, we have
taken a particular precaution, The
Federation of Electricity Undertak-
ings, a very good organisation, in
Bombay looks after these under-

. takings very thoroughly and they

have got a powerful secretary whe
goes on pleading and he has been
pleading with us for very many
months and has  succeeded in
making us accept a lot of his
suggestions. They did not want
the words ‘with the previous appro-
val of the State /Government’, We
have taken a precaution to see that
the minimum charge shall be fixed
by the State Government. These
words were not there before, Actual-
ly, the Federation wag dead against
this. They were saying, “Don’t puf
these words because the State Gov-
ernment goes on troubling us” We
have made a provision like this:
‘“Provided ~also that nothing in
this Schedule shall be deemed to
prevent a licensee from levying,
with the previous approval of the
State  Government, minimum
charges for supply of electricity
for any purpose.”
For urban areas, there must be some
minimum charges and they are quite
justified. We are having this in res-
pect of Electricity Bpards. I do not
know why private licensees should
not impose these minimum charges.
With respect tct agricultural opera-
tions, private licensees are not ope-
ratmg in any extensive way in the
-agricultural operations, If there is
any particular case like that, they
cannot charge anything more than
what the Electricity Boards are
charging. Therefore, I submit, the
hon. Member, Shri Bibhuti Mishia,
may kindly note that sufficient safe-
guards have been provided. There is
nothing that licensees can do with
regard to agriculturists. I would
request him to withdraw his amend-
ment.
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Shri N, Dandeker: 1 do not press
my - amendment Nos. 24 and 25 in
view of the reply of the hon. Minis-
ter,

.
Amendments Nos. 24 and 25 were,
by leave, withdrawn.

Mr. Deputy-Speaker: Now I will
put amendment Nos. 26, 27 and 29
moved by Shri Dandeker.

Amendments Nos. 26, 27 and 29
were put and negatived.
Shri Bibhuti Mishra:
my amendment No 35.

I withdraw

Amendment No 35 was, by leave,
withdrawn,

Mr. Deputy-Speaker: Now, there
is the Governmet amendment No.
38(MSS).

Dr. K, L, Rao: I move:
Page 10,—

after line 8, insert—

‘(vi) in sub-clause (vi) (which
provides for deduction of
certain amounts), after the
words “carrieq forward” the
words “ai the beginning of
the year of account” shall
be inserted.” (38)

Mr. Deputy-Speaker: The question
9

Page 10,—
after line 8, i:n.seft—

“(vi) in-sub-clause (vi) (which
provides for deduction of
certain amounts), after the
words “carried forward” the
words “at the beginning of
the year of account” shall
be inserted.” (38).

The motion was adopted.

Mr. Deputy-Speaker: There are
other Government .mendmem. which
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were mioved:
The question is:
(i) Page 8,—
for lines 33 to 38, substitute—

‘Provided that where the
undertaking dis purchased
by the Board or the State
Government, the amounty of
the reserve computed as
above shall, after further -
deduction of the amount of
compensation if any, pay-
able to the employees of
the outgoing licensee under
any law for the time being
in force, be handed over to
the Board or the  State
Government, as the case
case may be.” (7) ’

(ii) Page 9, line 25—
after “(iv-a)”, insert “(iv-b)”. (8)
(iii) Page 9, line 28—

for “sub-clause” substitute “sub-
clauses” (9)

(iv) Page 9,—

after line 32, insert—

“(ii-b)  the amount of
debentures  issued by
license_e." (10)

any
the
(v) Page 9, line 36—

after “deposited” insert “incash™
(11)

(vi) Page 10, line 10,—
for *“following sub-clause”, sub-
substitute “following sub-
clauses”. (12).
(viiy Page 10,—
after line 14, insert—
“(iv-b) interest on debentures

issued by’ the licensee.”
(13)
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(viii) Page 10,—
for lines 17 to 19, substitute—

“(xii) contributions to provident
fund, staff pension and gra-
tuity computed under any
law for the time being in
force or any such scheme as
is approved by the State
Government.” (14)

(ix) Page 10, line 23,—
for “following clause”, substitute—

“following clauses”. (15).

Page 10,—
after line 27, insert—

.

“(c-2) an amount equal to one-
half of one per centum on
the amounts realised by the
issue of debentures”. (16)

The motior was adopted.

Mr, Deputy Speaker: The question
s

“That clause »21, as amended,
stand part of the Bill”.

The motion was adopted.

Clauses 21, as amended, was added
) to the Bill.

Clauses 22, 23 and 24 were added to
the Bill. '

Clause 1—(Short title and commence-
men).

Mr. Depiity-Speaker: There are two
Government amendments, No. 8 and 17.

Dr. K L. Rao: T move:
(i) “Page 1, line 4—

for "1965” substitute “1966”. (6)
(ii) “Page 1, line 6,—

for “1965” substitute “1966”.
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Mr. Deputy-Speaker: The amend-
ment No. 20, by Shri Dandekar is not
moved. The question is:

(i) “Page 1, line 4,—

for “1965” substitute “1966”. (6)

(ii) “Page 1, line 6,—

for “1965” substitute “1966”. (17)
The motion was adopted.

Mr. Deputy-Speaker: The question
is:

‘“That clause 1, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 1, as amended, was added to
the Bill,

Enacting Formula

Mr. Deputy-Speaker: There is a
Government amendment No. 5.

Dr, K. L, Rao: T move:
“Page 1, line 1,—

for “Sixteenth” substitute “Seven-
teenth”. (5).

Mr, Deputy-Speaker:
is:

The question

‘“Page 1, line 1,—

for “Sixteenth” substitute “Seven-
teenth”. (5)

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That the Enacting Formula, as
amended, stand part of the Bill”.

.
The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.
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“That the Title stand part of
the Bill”.

The motion was gdopted.
The Title was added to the Bill.
‘Dr, K. L. Rao: I move:

“That the Bill, as amended, be
passed”.

Mr.
moved:

Deputy-Speaker: Motion

“That the Bill, as amended, be
passed”, '

Shri Ranga (Chittoor):  Mr.
Deputy-Speaker, Sir, I wish to take
this opportunity for drawing once
again the attention of the Govern~
ment and the Minister to the long-
neglected needs of rura]l areas and
among them also those areas which
are specially subject to drought con-
ditions.

Recently we were told that special
attention was being given to the pro-
posal that the kisans were making for
a very long time, recently backed by
some of the State Governments, that
for the drought affecteq areas, special
steps should be taken by the Govern-
ment in order to remove their dep-
ression and promote their develop-
ment. These depressions can be re-
moved and development can be pro-
moted specially by the development
of power supply in those areas. It
is in these drought-affected areas that
underground water supply alone can
be depended upon to a greater extent
than tanks or other irrigation sources,
in order to ensure water supply for
agriculture and also drinking water
supply.

Ag it is very well known, Rajasthan,
parts of Madhya Pradesh, Orissa,
Andhra, Mysore and Maharashtra
have been suffering....

Shri Bibhuti Mishra:
also.

North Bihar
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Shri Ranga:...Bihar and hilly areas
of U.P. also have been suffering from
not only shortage of water not only
for irrigation and other agricultural
purposes but also for drinking pur-
poses—drinking water for human be-
ings as well as cattle—and this House
has been a witness to so many ques-
tions and discussions which were rais-
2d here over the sufferings of the peo-
ple of those areas, last year in Rajas-
than ‘and this year in Orissa, Andhra
Pradesh and further down south-
Mysore and other areas. Whatever
steps may be taken by the Govern-
ment cannot be satisfactory, nor can
they be camplete unless they give
priority to the question of supply of
electrioc power to those areas in order
to tap underground resources. I know
it for a fact that in my own tonstitu-
ency, Chittoor District, and in the
neighbouring districts of Cuddapah,
Kolar district in Mysore, Belgaum and
Dharwar, ordinary wells have gone
dry; the peasants have tried their best
by spending whatever funds they
could possibly raise either from their
savings or from loans, to lower the
depth of the wells) however low down
they could go, they- could not get
water because it was simply going
down and down, Water could be
tapped only with the help of tube-
wells, with power, and power, most
unfortunately, is made very scarce In
all those areas.

_Therefore, this is a multi-purpose
implement, vehicle—power. This
multi-purpose thing is just what the
Government has been trying to deny
to these people,

I was a party to the passing of this
Act in 1948 and at that time my late
lamented friend, Gadgil, was piloting
the Bill and he gave us the impres-
sion that he was trying to take over
as many of the private suppliers as
possible and bring in State ownership,
State control, State management of
these Electricity Boards and all these
things; that they weré going to sup-
ply the country with a large number
of tubewells and power. But all thoss
hopes, though to some extent realised,
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have, on the whole, been belied by
what has happened.

As if this is not enough, rural peo-
ple have been discriminated against.
My hon. friend himself dep.ored this
and he wanted to help them, but he
hat, till now, been helpiess. And
worse than that is the plight of the
special areas which need a special
treatment. Therefore, I sincerely hope
that the Government and their plan-
ners—government not only in this
Ministry but in all the Ministries—

- would give first priority for the needs
cf these drought-affected areas, and
the next priority to all the rural areas
and I also hope that the people would
not have to wait too long to get this
much of relief.

Shri K. D. Malaviya: T wish to take
this opportunity to support my hon.
friend, Mr. Ranga, on what he has
said with regard to tapping the under-
ground water and generating more
power. This is a very fundamental
question which faces the nation.

I would like to raise two points.
The first is that all the private power
houses in the urban areas, which func-
tion only for the purpose of making
undue profits, should be taken over.
At least this process should start.

The second point is that we should
now enter deep into the third strata
of underground water. The mighty
reserviours of water are still waiting,
since geological times, to be tapped.*
But enough electricity also has to be
generated so that we go down to the
deepest strata of water in northern
India to bring up waters from 18.000
metres {0 20.000 metres. The mighty
rivers may have been formed under-
ground waiting to be tapped and they
will be regulateq rivers controlled
for the purpose of rural and urban
development. There was a time when
international geologists suggested that
although we might not have oi] in
those vast areas of Bihar, UP. and
Rajasthan, but there was no doubt
that water coming down from the
mighty Himalayas has been deposited
there and is only waiting to be ‘ex-
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ploitcd. I hope the Minister will con-
sider this point of drilling down
15,000 metres or 20,000 metres deep,
to take out this water and exploit it

for general development purposes
besides agriculture.
Dr. M. S. Aney (Nagpur);: 1 have

only two points to raise.

First I congratulate the hon. Min-
ister for having brought this Bill. I#
~is no doubt a very important Bill and
it has come at the proper time. But
the experience of the last summer has
shown that; unless you have got power,
you cannot properly tap the water
resources, without which nothing can
be done. In the case of Berar, we
have not got sufficient surface water
for irrigation. Wells have to be sunk
and the underground water resources
have to be tapped. But there is not
enough power. Government must
provide enough power for this pur-
pose. Yesterday when I put a ques~
tion on sinking wells, it was said that
he was not concerned and somebody
else was concerned with that. What-
ever it may be, it is a matter which
the Government should consider seri-
ously. I want all those departments
which are connected with the work
of sinking wells to look into this mat-
ter so that there is ample supply of
water both for drinking as well as
for irrigation purposes. I want parti-
cularly the hon. Minister for Irriga-
tion and Power to see that he gives
sufficient power  to enable the local
governments to take up the work of
sinking tubewells to proper depth.
With these few remarks, I suppor
the Bill, as amended.

it fawufa fw : swTerEr wewm,
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Y 7 FFaT § 1 T S R A A
T, WK qg 3IF § AN gisieq A
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ST g9ETE T | qelt weew ¥
oo o ¥ 27 Fr frarat o 39 5
qxdz faorel faedt & o ars %Y 95
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Dr. K. L. Rao: I entirely agree
with Shri Ranga and other friends

en they say that we have got to go
in a big way to tap our underground
resources. W._ had not realised this
before, and, therefore, we were only
thinking of shallow wells all along.
It is only during the last few years
that we have realised the value of
these tubewells. In the substratum
area we have got enormous water re-
sources and water wealth, and we
should definitely tap it on a more
scientific basis, on a more extended
basis and in a more comprehensive
. way,

In the drought areas, this problem
acquires added importance. There-
fore, it should be the endeavour of
the mnistry of Irrigation and Power
to pay greater attention to this and
to see that we take more energetic
steps in order to exploit these very
valugble natura) resources that we
have beneath the ground.
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With regard to the private licensees,
I must submit that some of the big
private licensees have been doing very
good work; the Tatas and the com-
panies in Calcutta and Ahmedabad
bave been mentioned in particular,
and they have been doing very good
‘work. But there are quite a large
number of private licensees who are
not rendering sufficient and proper
service. If we do not acquire them
now, it is merely because we do not
have sufficient funds for that pur-
pose. But any day, we should acce-
lerate the process of taking them
over, and it should be our endeavour
to see that the private licensees who
are not functioning properly and who
are charging more than what the State
Electricity Boards are charging, shall
be taken over at the very earliest.

1n the end, I should say that I thank
the various hon. Members that have
participated in the discussion on this
Bill and the various hon. Members
who have kindly lent support to this
very limited Bill. I quite agree that
we must bring forward a more com-
prehensive measure.

I also agree with Shri Bibhuti Mishra
that we should try to find out how to
have a separate enactment in order
to serve the agricultural classes.

Shri Priya Gupta (Katihar): They

‘ should be given subsidy.

Dr. K. L. Rao: At the end of this
month, two foreign experts are com-
ing, and we will be discussing on this
subject, and we are hoping that they
will give us some assistance in order
to organise rural electrification co-
operatives. In all countries of the
world, the electricity business in
general is always separate from the
rural electricity business. It is always
so in every part of the world; one
part gives the revenue while the other
part cannot give revenue but will
serve the public. We have no divi-
slon like that in our country, and we
have mixed up both of them together,
and we have got to separate the two.
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It is not possible to advance the cause
of rural electrification in this way. We
have got to put the problem on two
distinct base. One would consist of
aspects other than agricultural as-
pects, and we are dealing with that
one just now. There, we say that the
concerns should earn 11 per cent re-
turn, because about 6 per cent would
be the interest; about 3 per cent would
be necessary to cover the expenditure
on developmental activities, and the
balance would be for taxes etc. As I
.submitted yesterday, electricity is a
very costly business, and we have got
to try to finance this as much as pos-
sible, and, therefore, about 3 to 4 per
cent would be required for develop-
mental activities, and the balance
would be required to cover taxes and
so on, and it comes to about 11
per cent. We are saying, therefore
that the State Eleetricity Boards
should earn this money in course of
time.

But I do admit that there is a strong
case for having a separate organisa-
tion in this country to deal with the
problems of the rural areas and to
deal with the agricultural problems.
I must accept that Shri Bibhuti
Mishra’s strong arguments at every
stage have forced on me the thought
that we should pay attention to this
and see whether we could tackle this
matter separately apart from this
main Bill which relates to the
main business of electricity. As I have
submitted already, we are having two
experts from foreign countries, and I
hope that in August, we shall try to
discuss this matter with them and try
t0 see how we should do that in our
country as well.

In the United States, which is a .

very rich country, rural electrification

- is done by financing from Government
at a very low rate of interest. They
practically charge no rate of interest,
and the money is required to be repaid
in 40 years. Money is given practical'y
free of interest. That is how they are
able to spread electricity to all the
rural areas. We have also got to do
some such proacedures here.
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As one of the hon. Members has
said, the present practice of asking
for a return of 10 per cent in the
rural areas practically amounts to
denial of power to the rural areas.
I would, therefore, sibmit that our
Ministry - will endeavour and see how
best to pierce this big sphere which
we have not served satisfactorily so
far and which we should serve, I
hope the House will give the necessary
assistance when we come forward
with a Bill in that connection.

Mr. Deputy-Speaker: The question
is:

“That the Bill, 35 amended, be
passed”.

The motion was adopted.

14.25 hrs. .

CDAL MINES LABOUR WELFARE
FUND’ BILL

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
I beg to move: '

“That the Bill to amend and
consolidate the law relating to
the financing of measures for pro-
moting the welfare of labour em-
ployed in the coal-mining indus-
try be taken into consideration.”

Under the-Coal Mines Labour Wel-
fare Fund Act, 1947, which came into
force on the 14th June, 1947, a Fund
known as the Coal Mines Labour
Welfare Fund has been set up. The
object of the Act is to make better
provision for financing measures for
promoting the welfare of labour em-
ployed in the coal-mining industry.
The fund is utilised for Ppromoting
the ‘welfare of workers employed in
this industry. The income of the
fund }s derived from the levy of a
duty of excise on all coal and coke
despatched from collieries at such
rate not exceeding eight annas* per
ton as may from time to time be
fixed by the Central Government. The





